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Shri Kanmifo: I have no informa­
tion about the debate in the Kerala 
Assembly but I will look into it. 
There is no report of serious frag­
mentation in Keralst or anywhere else.

Shri Tangamani: In the statement 
we And that replanting to the extent 
of 38,867 acres had been carried out 
during the last ten years. Report has 
b^en received from the planters in 
North East India also May I take it 
that no replanting has been effected 
in the southern area covered by the 
UPASI Planters Association of India?

Shri Kannngo: As the hon Member 
knows, replanting as such is a tech­
nical term It means a particular 
type of replanting. There are three 
methods of replanting As far as the 
South India is concerned, we have not 
yet received any up-to-date informa­
tion.

Shri Rameshwar Tantia: On account 
of the uneconomic conditions in the 
ordinary tea gardens in India in 
places such as Cachar, Duar and 
Terai, are the replantations in such 
areas on a very small scale?

Shrl Kanungo: Some well-managed 
gardens look after replanting and in­
filling constantly; others do not.

Shri Punnoose: Has it come to the 
notice of the Government that there 
is an allegation that the European 
planters especially are neglecting the 
work of replantation? May I know 
whether the Government has got any 
figure as to the yearly replantation 
or replantation in order to keep up 
the level of production’

The Minister of Commerce and In­
dustry (Shri Morarjt Desal): This
question is not as important as it is 
made out. The yield has been in­
creasing constantly. It has gone up 
from 530 million lbs to 870 million lbs. 
Therefore, there is no ground to say 
that replantation is not done properly 
or that the rate of replantation has 
deteriorated the crop.

Shrl Hem Barua: May I know if the 
Government are aware of the fact

that large scale export of the clone 
variety of tea seeds, yielding 40 to 60 
maunds of tea per acre, to South 
Africa is going to adversely affect the 
plantation prospects in the country?

Shri Morarji Desai: We are not
allowing any export of these seeds.

Indo-Japanese Trade Agreement

4
f Shri Raghunath Singh:

•293 J Shrl Jbff&natha Rao:
* ^ Shri S. C. Samanta:

Pandit D. N. Tiwary:

Will the Minister of Commerce and 
Industry be pleased to state:

(a) whether any trade agreement 
has been entered into between the 
Government of India and the Govern­
ment of Japan; and

(b) if so, the terms and conditions 
of the agreement’

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):
(a) A Trade Agreement between India 
and Japan was signed in Tokyo on the 
4th February, 1958, and will come into 
force after ratification by the two 
Governments.

(b) The Agreement provides for 
the grant by the two countries of the 
most-favoured nation treatment to 
each other in the matter of customs 
duties on goods, regulations concern­
ing imports and exports, operation of 
State Trading Enterprises, rights of 
residence and property and shipping 
facilities
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Shrlmati Tarkeshwari Sinha: The
hon. Minister told us that we were 
giving Japan the most favoured nation 
treatment. This was part of the pre­
vious agreement also. Apart from 
that, what other concessions have 
been given to Japan under the GATT?

Shri Satish Chandra: There are no 
special concessions. This is a mutual 
agreement in which the advantages 
lie on both sides. We are getting the

same treatment from Japan as we are 
according them in respect of customs 
duties on goods, regulations concern­
ing imports and exports, rights of 
residence and property, etc.

Shri B. S. Murthy: Is it a fact that 
much of the machinery to be import- 
ed from Japan is to be on a deferred 
payment basis?

Shri Satish Chandra: Some agree­
ments have been entered into by in­
dividuals whereby machines are im­
ported on a deferred payment basis. 
Recently Japan has agreed to give a 
credit of about Rs. 24 crores to be 
utilised during the next three years 
for the import of capital goods into 
India.

Pashmina Industry

*295. Shri Raghunath Singh: Will
the Minister of Commerce and Indus­
try be pleased to state whether it is 
a fact that Pashmina Industry of Kash­
mir is facing crisis on account of the 
acute shortage of raw material7

The Minister of Commerce (Shri 
Kanungo): Government have no in­
formation to this effect.
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